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PONDICHERRY APPROPRIATION 
(VOTE ON ACCOUNT) BILL·, 1984 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI S.M. 
KRISHNA): Sir, I bel to m!lve for leave 
to introduce a Bill to provide for the with-
drawal of cenain sums from and out of the 
Consolidated Fund of the Union territory 0' Pondicherry for tbe services of a part of 
tbe financial year 1984-85. 

MR. CHAIRMAN: The question is : 

"That leave be granted to introduce a 
Bill to provide for tbe witbdrawal of 
certain sums from and oqt of tbe 
Consolidated Fund of tbe Union 
terriiory of Pondicberry for the ser-
vices of a part of the Bnancial year 
1984-85. 

The motion was adopted. 

SHRI S.M. KRISHNA: Sir, I introduce·· 
tbe Bill. 

I beg to move·· 2 

"That the Bill to provide for tbe with-
drawal of certain sums from aod out 
of the Consolidated Fund. of tbe 
Union territory of Pondicberry for tbe 
services of a part of the financial year 
198~8~, be taken into considera-
tion." 

MR. CHAIRMAN: The questioo is : 

"That the Bill to provide for the witb-
drawal of certain sums from and out 
of the Consolidated Fund of the 
Union territory of Pondicherry for the 
services of a part of the financial year 
J 984·8S, be taken into consideration." 

The motion was adopted. 

MR. CHAIRMAN: We shall now take 
up Clause by Clause consideration of the 
Bill. The question is : 

"That clauses 2 and 3 and the 
Schedule stand part of the Bill. It 

The motion wal adopted. 

Clauses 2 and J and the Schrdule were 
adthd to the Bill. 

MR. CHAIRMAN: The question is : 

"That Clause I, the Enacting Formula 
and tbe Title stand part of the Bill." 

TM motion wal adop'ted. 

Clause It the Enacting Formula and the 
Title were addrd to the Bill. 

SHRI S.M. KRISHNA: Sir, I beg to 
move: 

"That the Bill be passed. tt 

MR. CHAIRMAN: Motion moved: 

"That the Bill be passed". 

SHR} BHOOENDRA JHA (Madhubani) : 
I do not like to go into the past. But, any-
way the democratic process has been dis-
turbed. I am not loinl to refute or admit 
the cbarge aglljnst the previous Government. 
But what 1 want to emphasise is, we are 
seeinl bow things arc developing in our 
neighbourhood, on all sides of our country; 
because, everywhere anti·democratic current 
and wave are hitting. So. it is the duty of 
all of UI here to establish the rightl of 
democratic procedure and democratic func-
tioning. It sbould not be in tbe manner 
sUllested. My friend. Venkatasubbaiah has 
said that not a day would be lost. I would 
like the House. and particularly the Govern· 
meot to appreciate that if they do not have 
power in Pondicberry, Delhi will Dot fall. 
They will remain in power until the country 
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decides otherwise In the next election. But 
the democratic process must be re-started 
and resumed at the earliest. That il one 
thing. And, I would like the hone Minister 
to emphasise this to the country, to the 
world, and to the people concerned tbere 
a)so. 

Secondly if the previous Government-t bas 
misbebaved, done wel1 or ill, the people will 
decide accordingly. 

With regard to tbe mill, thac is a very 
important factor for Pondicherry. If they 
are not in a condition to decide it, or 
nationalise it or run it, let them concede it. 
We aU know who rules. Tbe capitalist 
class rules. Dut they can take the control 
of the mill, start the mill and let it function, 
and thereaner they will decide upon it. I 
do not want to make it a dogmatic request. 
that they must nationalise bere and now. 
The negotiation4J can 10 on but the mill can 
start fUDctioning. so that production will not 
suffer, the workers will not suffer and tbe 
country will not suffer. So, I seek your 
perrr.ission to appeal to the Government to 
clarify their stand on this on aU accounts so 
that the democratic process is started at the 
earliest and the mill can immediately stan 
workins. Then, the workers can ao there 
I,.lppily. They can go back if the mill is 
started under government's control. Let the 
Lieutenant Governor control it throuah hi. 
machinery and let the mill be started. 

You decide about the nationalisation of 
the Mill. That is all my submission. I 
have no other points to make. 

MR. CHAIRMAN: Mr. Minister, have 
you anything to say '1 

SHRI S.M. KRISHNA: Sir, I haye 
reiterated on both tbe scores. My friend 
has said that the democratic process will be 
initiated at the appropriate time. Tben, I 
have said that earnest effolts will be made 
to reopen the Mill but I do not know wbat 
further assurance the hOD. Member want. 
from the Government. 

The Government cannot jUlt aive him 
'the banket assurance. When Mr. Jatiya 

waatl 52" 01 tbe shares. how can Govern-
ment alve iuch a blanket asllurance to 
Mr. Iba? That is why I am tellinl 'him 
that we are 100ni to open the mill. Do I 
own the Mill '1 There is a Constitqtion ; 
,bere.,' . is Hiah Court; there is Supreme 
Court. The House should be interested to 
know tbat Mr. Jadya misappropriated 
Rs. 10lakhs whicb belonaed to tbe coopera-
tive society. And Government of' PODdi. 
cberry prosecuted bim, arrested bim and 
he went to tbe court and aot himself bailed 
out. So, when there are so many burdles 
before Government and when judicial 
process sometimes hits at the very root of 
the public aood, when these constraints 
arc beinl imposed OD tbe Government. I 
do not know how Mr. Iha expects me to 
aive an alurancc of tbe kind tbat. he expects 
or he wants. I wish I can live him tbis 
assuranco. 

SHRI BHOOBNDRA JUA: You take 
control over tbe Mill and restart it 7 

MR. CHAIRMAN: Now, tho qUestiOD 
is : 

"Tbat the Bill be passed". 

n.. motion MIa" adopted. 

PONDICHERRY APPROPRIATION 
BILL·, 1984 

MR. CHAIRMAN : Now we take up the 
next item in the Aaenda-Pondicberry 
Appropriation Bill. Shri Krishna. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SURI S.M. 
KRISHNA): Sir,l bel to move tor leave 
to introduce a Bill to aU.horise payment and 
appropriation of· certain furtHer sums from 
and out of the Consolidated Fund of tbe 
Union Territory of Pondlcberry (or the 
services of the financial year 1983·84. 

MR. CHAIRMAN: The question is : 
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